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   Prasar Bharati,
   All India Radio,
   Chennai 600004. ….Respondents
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ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

Heard both sides. This CP has been filed against the respondents

in  OA 691/2013  alleging  wilful  disobedience  of  the  order  of  this

Tribunal dt. 09.01.2017. Notice was issued to the respondents.

2. It is submitted by the learned counsel for the respondents that

the  order  had  since  been  complied  with.  Learned  counsel  for  the

applicants submits that the applicants are not satisfied with the order.

However, they would seek to challenge it separately.

3. Keeping in view the above submission, CP is closed as there is

no  evidence  of  wilful  disobedience  of  the  order  of  this  Tribunal.

Notices are discharged.

(R. Ramanujam)
     Member(A)

         27.02.2018
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